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Arindam Sinha, J]

1. Mr. Patnaik, learned advocate, appears on behalf of petitioner and submits,
two bank guarantees have been furnished by his client in relation to execution of
the contract. On disputes arisen there was arbitration reference and award dated
25th October, 2021. Inter alia, there was award for return of the bank
guarantees. Respondent in the reference (opposite party) obtained interim
measure, requiring his client to extend the bank guarantees. His client had
appealed and by order dated 7th March, 2022 (ARBA no.2 of 2022), impugned
order of interim measure was set aside. Hence, his client is seeking relief of
return of the bank guarantees, lapsed in the meantime.

2. Petitioner’s relief is to be found in execution proceeding. Mr. Patnaik submits,
his client be given liberty to make representation to the authority for return of
the bank guarantees.

3. Petitioner has liberty to move the authority for return of the bank guarantees.

4. The writ petition is disposed of.
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